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cussion should gtart immediately and
concluded without avoidable  delay.
We highly appreciate the spirit of un-
derstanding and cooperation shown by
the representstives of the Staff side in
their discussions with us on this im-
portant matter. We hope that the
same spirit will prevail in future as
well

—— ———

17.35 hrs.

CODE OF CRIMINAL PROCEDURE
BILL-—contd,

[Surr S. A. KaDpER in the Chair ]

Clause 120—(Dispersal of assembly
by use of civil force).

SHRI DINESH JOARDER: I beg to
move:;

Page 42, lines 38 to 40,—

omit “or officer in charge of a
police station or, in the
absence of such officer in-
charge, any police officer, not
below the rank of a sub-
inspector.” (177)

Page 43, line 1,—

umit “or police officer referred to
in sub-section (1), (178)

This comes under the Chapter
“Maintenance of Public Order and
Tranquillity”. Here, it is stated:

“(1) Any Executive Magistrate
or officer incharge of a police
station or, in the absence of such
officer incharge, any police officer,
not below the rank of a sub-
inspector, may commeand any un-
lawful assembly, or any assembly
or of five or more persons likely
to cause a disturbance of the publiz
“peace, to disperse; and it shall
thereupon be the duty of the mem-
bers of such sssembly to disperse

accordingly.”
1701 L8-11,
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1 have put an objection to sub-clause
(1) and also to gub-clause (2). What
we gee is that in the name of dispers-
ing any unlawful assembly, these
provisions are apphed very often.

Suppose some procession of hungry
millions comes in front of the Parlia-
ment House or 1mn front of the Gover-
nor's house or somewhere else just to
demonstrate their demands that they
are without any food and they are
hungry. Even in that case, sucn as-
rembhies are declared unlawful as~
semblies, not to speak of trade union
movements or peasant movements
which I am referring to in the con-
text of other provisions of the Bill.

In the case of such assemblies which
do not go in favour of the party in
power, the police officer becomes very
prompt in taking action in dispersing
such assemblies Very often, they
use these sort of provisions to term
such assemblies as unlawful assem-
blies and order dispersal of assem-
blies.

The powers have been given to
police officers also. Generally, what
police officers also. Generally, what
or at the time of unusual circums-
tances prevailing in any part of the
country or in any part of the city, the
Magistrates do move with the police
force or with the armed force from
one place to another to assess the
situation prevailing at that time, So.
the Magistrates do move with the
police force when the occasion arises,
In that case, why do you empower
the police officers with these gort of
powers to disperse unlawful assem-
blies?

Sometimes, the police officers who
do not possess that much of patience
or that much of sobriety or that much
of respectability, to the political lea-
ders of trade union movements or
peasant movements become so much
irresponsible at times, Why do you
empower these police officers with
such powers to disperse such assem-
blies which have a legitimate ground
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[Shri Dirtesh Joarder]

to demonstrate their demands. Very
often, they declare a lawful assembly
a8 an uhilawful agzembly and use this
power to disperse it.

80, 1 have moved the amendment
to omit the words “or officer in charge
of a police station or, in the absence
of such officer in charge, any police
officer, not below the rank of a sub-
inspector.” 1 would request the Minis-
ter to accept it and to omit these
words from the clause.

SHRI RAM NIWAS MIRDHA:
Normally, if the Magistrate is there,
he will issue orders regarding dis-
persal of an unlawful assembly, but
circumstances do arise when the
Magistrate iz not available, and tn
such circumstances when an ynlawful
assembly, bent wupon doing mischief,
is there, I think some provision must
be made....

SHRI DINESH JOARDER: Because
of non-availability of administrative
people, because the Magistrate will
not be available, you want to deprive
people of their democratic righits? 1s
this the ground?

SHRI RAM NIWAS MIRDHA: A
deémocratic protest carried on in a
peaceful manner would not come with-
in the definition of ‘Unlawful assem-
bly’. ‘Unlawful assembly’ is one which
is bent on creating some unlawful
acts or violence, People who want to
carry on a democratic protest in a
peaceful manner have nothing to fear
by this provision. It is intended for
those people who form themselves into
an unlawful assembly and do violent
acts.

Sir, I find it difficult to accept those
amendments.

MR. CHAIRMAN: I shall now put
amendments 177 and 178 to Clause 120
to the vote of the House.

Amendments Nos. 177 and 178 were
put and negatived.

MR. CHAIRMAN: The question is:

“Phat Clause 129 stand pari of the

Bﬂl"
‘The motion was 2dopted.
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Clouse 129 was added 3o the Bill.
Clauses 130 and 181 were added fo
the Bill,

Clause 188—{Protaction against pro-
secution for acts done under preced-
ing sections).

SHRI DINESH JOARDER: I beg to
move:

Page 43~
omit lines 33 to 45. (179)

Page 44,—

omit lines 1 to 3, (180)
Page 44, line 4,—
(1) omit “(B)”

(ii) omit “this gection and in”.
(181)

In the Bill. under clause 132, it is
stated:

“No prosecution against any per-
son for any act purporting to be
done under section 129, section 130
or section 131 shall be instituteq in
any Criminal Court except—

(a) with the sanction of the Cen-
tral Governmeni where such person
is an officer or member of the armed
forces;

(b) with the sanction of the State
Goverment in any other case.”

What does this mean? If any excess is
done or i1f any unlawful torture is
made to any of the persons, in fhe
name of dispersing the unlawful as-
sembly, you want to give them pro-
tection. Already you have the power
to use the members of Armed Forces
to disperse assemblies even by using
force. All these things are provided
in sections 129, 130 and 131. You will
not allow democratic rights io the
people. You would not allow the
labourers, peasanis and political
viorkers to organize their processions
and demonstrations. Very often you
will declare them as ‘unlawful
assemblies’ and you will use Armed
Forces to disperse these assemblies.
And what is more peculiar is this.
Applying sll such provisions, you
will give mo protection to the general
people against the excesses made by
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such members of Armed Forces and
officials and police forces and you want
to protect the members of Armed
Forces ang@ police forces from un~
lawiui activities committed by "them.
The general people, the free citizens,
are discriminated against. You want
to immune those police officers
and Member of Armed Forceg from
the crimes and unlawful activities
that they may commit at the
time of dispersing unlawful assem-
blies. No protection should be given
to them when they use force, Usually
they go in excess of their powers and
in excess of whal the s:luation
warrants. So, I want that this provi-
sion should be amended accordingly
and no protection should be given to
the Police Officers or the Army officers
or any Government officers when they
use in excess the power which they
have. I want my amendment to be
accepted.

SHRI RAM NIWAS MIRDHA: This
ts a provision to give protection to the
Police or the Armed forces who act
in good faith. If this protection were
not available to them, they would
hesitate to take action that is neces-
sary under the law and this provision
applies only when the act has been
performed in good faith and in ae-
cordance with the legal provisions.
Any excess of the type mentioned by
the hon. Member would not be cover-
ed by this. 8o, I cannot accept the
amendments.

MR. CHAIRMAN: Now, I will put
Mr. Joarder’s amendments to the wote
of the House.

Now. the guestion 1s:
“Page 43.—

“omit lines 33 to 45.” (179).

The Lok Sabha Divided:

Division No. 9]
AYESB
Bade, Shri R. V.

Banera, Shri Hamendra Singh
Bhagirath Bhanwar, Shri

[17.51 hrs.

Bin

Bhattacharyya, Shri Dinen
Bhattacharyya, Shri 8. P,
Bhaura, Shri B. S.
Chandrappan, Shri C. K.
Chaudhary, Shri Ishwar
Dandavate, Prof. Madhu
Deb, Shri Dasaratha
Dutta, Shri Biren

Hazra, Shri Manoranjan
Joarder, Shri Dinesn
Limaye, Shri Madhu
Mavalankar, Shri P. G.
Mohammad Ismail, Shn
Pandeya, Dr. Laxminarain
Reddy, Shri B. N.

Saha. Shri Gadahar

Singh, Shri D. N.
Vajpayee, Shri Atal Bihari
Verma, Shri Phool Chand

NOES
Bajpai, Shri Vidya Dhar
Banamal: Babu. Shri
Barman, Shri R. N.
Basumatari, Shri D.
Besra, Shri S. C.
Bhatia, Shri Raghunandan Lal
Bhattacharyyia, Shri Chapalendu
Bist, Shri Narendra Singh
Chandra Gowda, Shri D. B.
Chaturvedi, Shri Rohan Lal
Chikkalingaiah, Shrn K.
Darbara Singh, Shri
Das, Shri Anadi Charan
Das, Shri Dharnidhar
Dhamankar, Shri
Dwivedi, Shri Nageshwar
Engt{, Shri Biren
Gomango, Shri Giridhar
Gotkhinde, Shr1 Annasaheb
Gowda, Shri Pampan
Hansda, Shri Subodh
Hari Kishore Singh, Shri
Ishaque, Shri A. K. M.
Jaffer Sharief, Shri C. K.
Jamilurrahman, Shri Md.
Jha, Shri Chiranjibt
Kadam, Shri J. G.
Kailas, Dr.
Kamla Kumari, Kuman
Kapur, Shri Sat Pai
Karan Singh, Dr.
Kotoki, Shri Liladhar
Kotraghetti, Shri A. K.
Krishnan, Shri G. Y.
Kushok Bakula, Shri
Lakkappa, Shri X,
Laskar, Shri Nihar
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Majhi, S8hri Kumar
Mandal, Shri Jagdish Narain
Maurya, Shri B. P.
Mirdha, Shri Nathu Ram
Mishra, Shri G. 8.
Mohsin, Shri F. R
Naik, shri B. V.
Painuli, Shr:1 Paripoornanand
Pandey, Shri Krishan Chandra
Parashar, Prof, Narain Chand
Patil, Shri T. A.
Raghu Ramaiah, Shri K.
Rajdeo Singh, Shri
Ram Swarup. Shr:
Rana. Shri M. B.
Rao, Shr1 M. S. Sanjeev:
Rao, Shri Nageswara
Reddy, Shri M Ram Gopal
Reddy. Shri P. Ganga
Reddy, Shri P. Narasimha
Richhariya, Dr. Govind Das
Rohatgi, Shrimat: Sushila
Roy, Shr1 Bishwanath
Samanta, Shri 8. C.
Sheilam, Shri Chandra
Shambhu Nath, Shri
Sharma, Shri A. P.
Sharma, Shri Nawal Kishore
Shenoy, Shri P. R
Shivnath Singh, Shri
Shukla, Shri B. R,
Stephen, Shn C. M.
Suryanarayana, Shri XK.
Tula Ram, Shri
Unmkrishnan, Shri K. P,
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Sukhdeo Prasad
Yadav, Shri Karan Singh
Yadav, Shri R. P,

MR. CHAIRMAN: The result* of
the division is: Ayes—22; Noes—77.

The motion was negatived.

AUGUST 80, 1978

MR. CHAIRMAN : Now I put amend-
meénts Nos. 180 and 181 o the Vote
ot the House,

Amendmants Nos. 180 &181 were put
and negatived.

MR. CHATRMAN. The question ia:

“That clause 132 stand part of the
Bill.”

The motion was adopted.
Clause 132 was added to the Bill.

MR. CHAIRMAN: I am told that
by 6 O’clock we have to finish this
Bill. It was agreed yesterday.

SHRI DINEN BHATTACHARYYA
(Serampore): If vou take it in that
w1y we are totally against you. We
w.n!' to put amendments to all the
Claus 's

MR. CHAIRMAN: You do put
amendmerts, if necessary. Please be
briet. That is all I say.

SHRI MAD'U LIMAYE: No guillos
tine on thig Bill.

MR. CHAIRMAN: This is what the
Deputy Speaker said .

“I think the sense of the House is
very clear, that the Bill be taken up
this Thursday, that is, day atter
tomorrow and finished on that day."

SHRI DINEN BHATTACHARYYA:
He has expressed his wish. It cannot
be compulsion,

MR. CHAIRMAN. No, please. Thia

{s not the way.

off wq fosir : ag warer Qur &
fr aa av fimfenr =fi sT A § )
ugcr&awrﬁwifvrmtl

‘Shri Bijoy Modak also. recorded his Vote for AYES
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I am as much anxious
uot to cause any inconvenlence to
Members as anybody else. Let me
explain the position. Yesterday when
this matter came up 1 explained that
we have to send it to Rajya Sabhg and
Rajya Sabha has to pass it in this
session. Therefore, I was pressing that
it should be passed i.c. day before
yesterday. But some Ooposition Mem-
bers, I think, said that it should be
postponed until Thursday. Then, I
made it very clear that I had no objec-
tion in postponing it to Thursday pro-
vided we sit and pass it on that day.
And, therefore, the Deputy-Speaker has
endorsed the view. There was no
dissentient voice. Tomorrow we have
got—according to the Business Ad-
visory Committee fo take uo Fifth
Five Year Plan discussion, There is
no option. What are we to do?

1, therefore, request the cooperation
of all the hon. Members of the Op-
position.

oft wy e : forlt gardh @R
aY freer By TAT S WA | AE
A =y o e T A R )

MR. CHAIRMAN: Why are you so
pessimistic? The other question is:
how long are we soing to sit? That
we have to decide.

SHRI DINEN BHATTACHARYYA:
I¢ the Government is so much anxious
to pasg this, let them tfake it up on
Monday. Or, if necessary. let them
extend the session of the Lok Sabha
as they have done it for the Rajya
Sabha.

ot e fow? : TOT AWT X A
A IR TFAT SN W)

SHRI DIITEN BHATTACHARYYA:
What will the public think about us?
We will not do this.
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oft w% fomd : 0w Y& T @7
afsr | wd w¥ T fnm
fafeec & it #1E dur wadwwe w1
@ TE qewET § S AT & f
@ oAt & 1 for e et ¥
gW aga W G F § I ¥
MAfeA s @& +E O
faffec A aA W AT § 1 A W@
AETATST FCH TAHT QO AT H1A |

gifs @ mwEw ag & e
IF T AR AR ar g g !

oft vy fomy : fegg wEE @
A A A A SR 0 g AT
¥ woy T aa W fedeeT @
™R

ot wre fagrQy awrday (warfeac):
Tor wEled, gEH Aeaarsr @Y &
iy & 1 Wi @d gAT 5 oaer
wgeay fadasw § | sararw sfasr
CHTY 7o FTA 37 Hfoww w G §
WA FW T O 959
aer [T AfEY 1 AR waAdd gH
Fo o o e oo | A Ew
S @ § 1 Sfew Sa% agy QT AW
Y gww g faadt & wrfedr o

MR. CHAIRMAN': Then, I think we
will have to sit as long as we are able
to pass this Bill

SHR] DINEN BHATTACHARYYA:
How much more time we may have to
sit?

SHRI DINESH JOARDER. Already
we have sacrificed our lunch period.
Sir, the Criminal Procedure Amend-
ment Bill which you are going to
enact cantains as many as more than
500 provisions. It you cannot give us
the prover opvortunity to discuss the
provisions of this important Bil], it is
not fair.
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SHRI ATAL BIHARI VAJPAYEE:
We thought that our amendments
would be accepted by the Minigter,

SHRI DINEN BHATTACHARYYA:
Let them take one more day.

o} gwo TraaTE Ty¥t (Ao
aTT) ;WY A Aot ag FAT E PR gw A
5 fara, ¥ wqrer 9g7 9E) 95 7% §
Fiife iy o aga Wt aat @ @
£ T T8 97 F TR TG T wH
g ¥ | gafad a9y faa e e
Tifgy 1 S aravd) Y ag 9 aney
& v widw & FarAT aF gHRAT w9 |
e freft av 9% gre ¥ AT
T & AT T FHA R AT HIT AW
ST gHEY § | AT wEEHT H g I
& mar & fF sg aaay & fs g0 gaw
IH FILGEHFT T W ITR gEAA
& wr &1 W w@ fae o

SHRI K. RAGHU RAMAIAH: I
have got one suggestion to make
which will be very constructive and
it will not be obstructive on your side
from tomorrow onwards. The sugges-
tion is that we have no objection to
sit. If you all cooperate, we shall just
sit for one hour more to-day and
then finish as much as we can and
we shall finish the rest of it tomor-
row from 6 to 7 PM  within one
hour provided there is no obstruction
from your side again tomorrow. 1
am agreeing to this,

SHRI DINESH JOARDER: We have
been sitting without lunch.

DR. KAILAS (Bombay South): I
suggest that instead of sitting late we
may sit on Saturday and pass the
LP.C. Bill in this session.

MR. CHAIRMAN: I would like to
know how much more time would be
required.

Now we are in the second reading.
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SHRI DINEN BHATTACHARYYA:
Eight hours may be necesasry,

MR. CHAIRMAN. I do not think at
this stage eight hours are necessery.

SHRI MADHU LIMAYE: Criming)
Procedure code Amendment {s of
fundamental importance to all of us.

MR. CHAIRMAN: I would like you
to tell me how much more time we
may require for this.

18 hrs.

SHR1 DINESH JOARDER: This Bill
was allowed, in the last session, 15
hours. One or two speakers had made
their speeches out of the 15 hours. At
that time it was decided that the Bill
might be postponed. Even after that,
thrce or four hours of that day were
left, and those three or four hours
have been wasted by sOme speakers
for nothing. Shri Raghu Ramajah
was catching one speaker after another
in the Central Hall and was just bring-
ing them in to the House and asking
them to speak. They spoke nonsense
and actually np discussion was there
on the Bill proper.

o gEs faerd Wl Eve
#amy & gams fear ¥ fr grow wivre
Az awE )

oY TwrEaTc Wrewy  (9eAT)
6 For I¥ &, T AT FIw wOA § AT
9 FRaT W19, WIW % AR R 9
& s | Aw wrAv WY & ¥, En-a-
wrae o @ §, ¥ Frdgw & fe o
T E AWAT 1 WX A AGA A G
#Y T )

..........

B wepny : frinh ofedt @
vy ¥ wrary or o ¥ fF ag =w
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g fad §——wrr vy & 1 ey
HreqzA) qEArfas s afey— uw
e Ty dargeT ¥ & a9
fatee wem fr &8 * & 5
AR qre T )

SHRI DINEN BHATTACHARYYA:
We have sat already for more than

five hours. But you have been in the
Chalr only for half an hour. The
Deputy-Speaker hag left and the

Speaker had left the Chair long ago.
But '‘we have been sitting here con-
tinuously.

N qewne - gdifay & game fean
¢ mzan afEarR A I FTIH IR |

SHRI DINESH JOARDER: No, we

shall nol sit on Saturday at all,
{

MR. CHAIRMAN: We have got two
proposals. One 1s that we may sit for
one hour more today and one hour
more tomorrow. The other 1s that we
sit on Saturday and fimsh all stages
of this Bill. Of course, the Speaker’s
orders will have to be taken for
Saturday, and if they are forthcoming,
then the problem is solved.

SHR] DINEN BHATTACHARYYA:
We have not covered even half the
number of amendments. So, it will
take a long time.

off wes fagrdr gy oF g
qu1g W T g A A A §
safay w4y 77 72 & fa ag vouw qar 7
oY wrar & 1 wfET oer gar oW faq
Wizdsy M ETAT FTFFAT § 0 o¥A
T ¥ wa w7 fgaa AgrAsar g

MR. CHAIRMAN: Meanwhile, shall
we go on with the clauses? Till the
Speaker’s order comes, we shall 2o on
with the clauses,
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SHRI B. V. NAIK (Kanara):
Since the initiation of the discussion
of the flve year Plan will be to-
morrow, there will be a break of
two more days, and therefore, aleng
with this Bill, the discussidn of the
five year Plan which is very impor-
tant can take place on Saturday.

MR. CHAIRMAN: Anyhow, we
shall wait,

Now, there 1s clause 133. There

are two amendments,

Mr. Goswam; are you moving—?
—No. So they are not moved. I put
clause 138 to thu vote of the House.
The question 1s:

“That clause 133 stand part of the
Bil”

The motion was adopted.

Clause 133 was added to the Bill.

Clauses 134 to 148 were added to
the Ball.

SHRI DINESH JOARDER: Sir,
what 1s this half-hearted discussion?
We are anxious to know what you
detade about the sitting.

MR. CHAIRMAN: When the time
comes we will decide,

Clause 144—(Power to issue order
in urgent cases of nuisance or appre-
hended danger).

SHRI DINESH JOARDER: I move:
Page 47, lme 26,—

after “case”
reasons therefor”

insert
(138).

“and the

Page 47, lnes 30 and 31,—

Omit”, obstruction, annoyance or
injury to any person lawfully em-
ployed or” (288).

Page 47, lines 31 and 32—
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Omit “or
public trang
affray” (2373.

Page 47—

omit lines 33 to 38. (238).
Page 48, lines 9 and 10,—

for “by it under the proviso to
sub-section (4)” substitute “under
this section” (240).

SHRI MADHU LIMAYE:
Page 47, lines 21 and 22—

omit “a syb-~divisionsl Magistrate
or any other Executive Magistrate”
(198).

Pages 47, and 48,—

for lings 39 to 44 and 1 to 3 res-
pectively, substitute—

“(4) No order under this secuon
shall remain in force for
more than seventy-two hours
in the first instance:

ity, or a riot, or an

I move:

Provided that the Distnict
Magistrate may extend the
order for a further period of
fifteen days after hoiding
public hearings jn the maaner
prescribed on the necessity
or otherwise of extending the
order.” (199).

Pages 47 and 48,—

omit lines 41 to 44 and 1 to 3
respectively. (200).

Page 481"'"
omit lineg 8 to 10. (201).
SHRI DINESH JOARDER: Jir,

the provisions in clause 144 are very
dangerous. Often the provisions of
this clause arc applied against mass,
movements, trade union movements,
labour .movements and polivcal
movements. Very often, some places
are declared as places coming under
section 144 where no person accom-
panied by four or more persons is
allowed to enter such proniises,
wher¢} orders under section 144 have
been applied. (Interruptions).

AUGUST %0, 16¥8 Cridtinal Procedure BIF 338
disturbance of the AN HON. MEMBER: Ordinary

asgembly,

SHRI DINESH JOARDER: You
are not allowing persons to come near
the Parliament House, Now, I want
to read out the clause:

“In cases where, in the opinion
of a District Magistrate, a Sub-
Divisional Magistrate or any other
Executive Magistrate to specially
empowered by the State Govern~
ment in this behalf, there 1s sut-
cient ground for proceeding under
this section and immeidiate preven=
tion or speedy remedy is desrable,
such Magistrate may, by a wnitten
order stating the material fact: os
the case and served in the manner
provided by section 134 direet any
person to abstain from a c¢oriain
act or to take certain o.der with
respect, to certain property n ius
possession or under his manage-
ment, if such Magistrate considers
that such direction is likely to
prevsnt, or tends to prevent, obs-
truction, annoyance or injury to
any person lawfully employed. o:
danger to human life, healitli or
safety, or a disturbance of the pub-
lic tranquillity, or a riot, cr an
affray.”

The objectionab.e words are: “obst-
ruction, annoyance and disturbance to
public tranquility.” All these words
are objectionable, because generally
what you see in the villages, particu-
larly, where there is a disput over
a land when the peasants want to takes
possession of waste land or excess land
or faliow land and they want to cul-
tivate it or they want to take posses-
sion of the land which 1s being held
in excess by the landlords according
to the provisions of the land forms
Act, the police generally apply section
144 and prevent {he peasants from
taking possession of the land, and in.
direcily they appoint a receiver and
then give possession to the landlords.
Similarly these provisions are aiso
applies to the case of trade union
movement, What do these words ob-
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struction and annoyance mean? If
the workers of a factory or an indust-
ry want to realise some demands and
demonstrate 1n front of the factory, the
employer may say that he 1s obstruct-
ed by such assembly of such workers,
When the provisions of section 144
are applied and they are declared to-
be unlawful assembly, they are asked
to disperse. The police use force,
The Army officers will be employed to
disperse ithe assembly on behalf of
the employer, and the police will cre-
ate a riot and then mmnocent workers
will be victimised So, this is very
objectionable provision which we see
in practice every day. These provi-
sions are applied to crush and crub
the land movement, the trade union
movement and the political movement
and very often 1n Calcutta from times
immemorial the provisions of 144 are
being apphed to barricade the Writers
Building and the Governor's palace.
No person 1s allowed to proceed to-
wards the Governor, Even hungry
marchers are not allowed 1o give a
representation in the hands of the Go-
vernor or submit a note saying that
they are not getting food and they are
not being provided shelter, All these
things are debared and so I want these
words, obstruction, annoyance, distur-
bance of public tranquillity etc. should
be deleted from this provision. If
not the entire clause, atleast these
words should be deleted from this Bill
and that is why I have moved my
amendments,

I also want that the proviso to this
section should be omitted. Proviso
reads as follows:

“Provided that, if the State Go-
vernment considers it necessary so
to do for preventing danger to
human life, health or safty or for
preventing a riot or any affray, it
may, by notification, direct that an
order made by a Magistrate under
this section shall remain in force
for such further period not ex-
ceeding six months from the date
on which the order made by the
Magistrate would have, but for such
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order, expired, as it may specify in
the said notification.”

Generally these orders cannot exist
after the expiry of two months. In
this proviso power is given, so that
this order can be extended upto six
months, So this proviso should be
omitted and that is why I have mo-
ved my amendment.

N wy fowmd . wemw wENET,
fofomer Sfioe Fre ST g O g &
ag =ufe rwaar 97 LGl
& e gafal o gfvardt oforda &y
HTEAWEAT § | AW W AT I UHEE
fir el wgrew & T vt ¥ oY guT g
AW & & ey 0% § 9EF I} s
fog@s faw 78 e & ) ww 3
TR 44 77 19 § T gW 9EY TW
Al EHRACANEGGARIREAFGE
f& amaron fegfer & a5 & fag o
TH! AT &, wwena fegfa &, awe.
e feafr ¥ € ga%T TRwe g
w1fgy Afe s woft AgRT & W9 TWH
feeramae 5 %1 44 fraw fea w, firast
g 7 feeg@ Fanpaag g @
TR g wdW R A & g W@
e & ard sufacra wrondY @wra &Y
% g 1 Tw A wgr } .

“The list of action under Section
144 is the urgency of the situation
and its efficacy in its being able to
prevent some harmful occurrence,
As it is possible to act absolutely
and even exparte it is obvious that
the emergency must be sudden and
the consequences sufficiently grave.
Without it the exercise of power
would have no justification.”

(AIR 1971, P. 2488)

ag @t gftw B ¥ vy & Afew
T ¥ faar @Y W, fadedA
BT A THT 44 ¥ AgT wrd Wy fed
WT YR & 1 Ry agwr fadw ug ¢ fe
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qHR wwd awWt afweddt wv sfww
Ty, ¥ fefewe wfwede
¥ wawn Wik feft afge si—ae
e wfogde o gt o ww
Afagr fi—ag afew & &
wfey | wR fefem sfagz o §f 78
aftrw Afg @ I a F Y W
9% HIAT WX TS T TG GO FWT
w fad o afe et afoezat
afe ag wfgwre fas SR & g
I { IEET TR IR |

O gEw Wy oy & e e
¥ far mateqr arde et W< AT
wigere 5oy Afwez = faar wr &)
frdY Wt wafasier Sreaveard) 3w &
T TG BT 19T e e F797 77T v
&1 0% ¥ o« fafawr wgEm &
wAw ¥ AW g O ger ar
sl & gfta w12 & &8 oy fam &
forrsac g N guia g afm
& gava foar § o oud o g Y
FEATE A 72 ¥ F fow P—aw W
Y g WY & e 7w gf ouE
arry ey for & &ae @ mar—
@ 72 ¥R ¥ fag o g w
AT F AT AL 72 W7 & HRAR F14
¥ ofcfeafr 7 Wil § o 78 ceTE
i 15 e & fao o Y e
& 72 92 ¥ ag ofems ffoa &3 19
wrdwfie ot get @t A, afsww
feafow & afz afaw grfegwag®
aRT &1 @ g, 18 s fgaiow
oW am ¢ IOw AW wfad
o N aowafas dwogor @ s
o Ay g Ao gfew due ¥ ag
TAT FTY F WA TG QAT WA g
A avfl gdafw TRisa At o
ot & sfvfrfegt & gomar @ Wk
aft A faere, ormfas T &%
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qewrar firar orm, et frl et o
Nl I yfmidwdi @ ag ¥
NI AR § 3 T WN G
iy oan Ao ge § frz W
FT HFafA UET I & & A
fefegwe afagz #1 famr 9@, s&%
g sEafs feafow &1 s 99
fafrw & T afy fefgr wfae
Ifaw T A 15 fEvaw & oo
IET F Y @ W A AR AW
¥ 1 7 g foa fafafee aafae & O
TEY R, aE A1 ATITRr AT F I WY
S fear s € wmE O oW
g e A Fgr ¢

“Ordinarily, the order will be
directed agamst & person found act-
ing or hkely to act in a particular
way But a general order inay be
necessary when the numbe:r of per-
sons 15 so large that distincetion
between them and the general
public cannot be made without the
rest mentioned in the section A
general order is thus justified but
1if the order 1s too general, the order
may be questioned by appropriate
remedies for which there 1s ample
provision in the law”

144 & grdx foww § 99 W
3§ & T ow sk e
99 qTHE S wrEY § W@ fF g
X Fet & f5  wmaTE , wifeafey
s wrEs gy g wifed 1 s
7% ¥ o e oy & A §
faT g FwY ol w fear &
2 77 & fom sw vy & s ard
fisr s ? Wi M s E s
7292 & foor wrdT R T ¥ g A
# o gt A € o Y
FaxT AYeT § 1 Sfew wfrge & B
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7g frrndy aneft g Br oy wrdefore
Frgwa W TT H

W A9 FT TOT T A ag
wfws far o & f5 ) WY s
urdT F dgE W HE W qew | s
T® F i ww TISw T 5
& & SfFTa ST, wEd) wrenfear
ar #Y $1€ e T v ey O
srdar @ fs ¥ aR gAEl 9 A
fram #7 1 3ae W AN =D 7 T
SeEqrT wY AYE A oAy & 1 iy
WA UESM FT | TA ¥ A
TR ARH | 9ET @ qWE T T wet
g 1 AT AN 9ET 7 A F sy
ATg W F gag arn femw e,
7% gfez qvv wn waw {, OAT VA
Y 3 marer & e #0E ve Ao
fawer smaar o

oY TRTHATT MIEAY 2 ST 144 5T
g Er zfera wrd 1 e A4 qoftardt
SqIEAT TEAT THAT ALY A @A S
S aF @ § 1 Aoge AiAw, fear
AT wife & fears 9w aR @
gawrT e foar s @ o fean
STAT | T g7 ¥ 39 Ay § aga
AT qAAGT § | T8 TG qogd
T ATREE AT § #E 9 uTT A
ary #T faar o @ AR g #r
A F gt Sy T & sewy firowe
< foar AT & AR S9 X I e
smar & & A e ey 3ar
g ) 31 WTH 1 AR W OO &Y
Qda G v | X@ W A ™
ge ¥ 1 afpq sEer framAr WA
aqT 99 g} & wfni A a9 5]
A A qF 144 2T AR 7, F A5G
qx, AT ARTEGHT T AT FIA BT qrawey
war & 1 A A T F aF e o g
<@ § A forgiv Qe § A foemr
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T o AR I ey W@ @ 4
T BT T 397 T 7 qod B
vt wTaT §

1970 ¥ § o TR ¥ 4=
e & femddic & Wy A oW
qrEyeR aqET | oAt i a@ e
ary w3 & A FrE wewEy A g
i & q AT W W 97 )
5T WY SF Aarey &1 e FT T §
Ay ITw fear 1 A wwg oY qav Y
oo w1 1971 Hgw &y { seffry
¥ arg A a7 I I ax FAa
ZITT FOHT FLHT FT SN SYTET WATH
Gz w7 1 oW fear g qfe
AFETT ZHA Ferrar foraey fadifuat
¥ & d7 g wv AW fFar
aara Aqw #, fag®, saeRw H 38
TR T | X ST #T a@ oY
AT fRarl & e W qae
Ffau fer mar | N @ A S @Y
78 ¢ f5 e & of ewwatw
EW &7 G g1 a7 9gT I U T &
TV KT LT AT FF I7% T fa41C
¥ wEW TF a7 TART FINW H T
& afew ot a% Toer Thew g
wr & 5 9w weeAl, AeEe &
gretaat faarfafat & awiemt o
frarT A9 & ARiEAY AT @ &
forg &Y st TR fopar T @1 ww
WY gaw fewmr # #EY A § )\ gEleg
T a% #OATT Ag g anfed o

MR. CHAIRMAN: The Minister of
Parliamentary Affairs is {0 make some
announcement,

SHRI K. RAGHU RAMAIAH: After
talking to our friends and the hon,
Speaker inside his chamber, I am
in a happy position to state that after
this clause, we shall adjourn........
(Interruptions). We can adjourn now,
But kindly listen to me. I have not
yet completed, We shall sit on Satur-
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day and pass this Bill and, also, there
1s a small Government Bill, the Cok-
ing and Non-Coking Coal Mines
(Nationalisation) Amendment Bill
already passed by the Rajya Sabha, 1
think, vou agreed to pass that Bill
also. So, we fimish these two Bills on
Saturady

MR CHAIRMAN Is it the agree-
ment of the House?” There will be no
Calling Attention and no question
Hour on Saturday So, these two
Bills will be finushed

SHR] SHYAMNANDAN MISHRA

(Begusarai) On Saturday, there
can be a Calling Attention
MR CBAIRMAN I think, the

Speaker will not accept any Calling
Attention on that day

SHRI DINESH JOARDER So, 1
am on my legs

MR CHAIRMAN- We stop here, at
clause 144.

Mr Dmesh Joarder has finished,
Mr Madhu Lamaye has finished, Mi.
Ram Aviar Shastr1 has fimshed
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Now, Mr. Vajpayee. Those who want
to speak afterwards can speak.

Mr Vajpayee, you can just begin.
ot wEw Mg wAI N A AN

MR CHAIRMAN. So, Mr
payee 1s on his legs.

Vay-

Now, before we adjourn, I take it
that these two Bills will be finished
on Saturday That 1s the opinion
of the House That is clear

SHRI SHYAMNANDAN MISHRA
We cinnot say that We will see

MR CHAIRMAN This Bill will
be fimished The other Bill ...

SHRI SHYAMNANDAN MISHRA
We will see

MR CHAIRMAN Now, we ad-
journ to meet again tomorrow at
11T AM

1828 hrs

The Lok Sabha then adjourned till
Lleven of the Clock on Friday Aygust
31, 1973/Bhadra 9, 1895 (Saka)
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